BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

FAO[SH] No. 1/2013

13.08.2013

The steps so far taken by the petitioner for service of notice to
the present FAO to the respondent No.2 by Registered Post with AD

have not yet returned.

Learned counsel appearing for the respondent No.1 submits at
the Bar that respondent No.2 had shifted from his address mentioned
in the cause title of the present FAO, but it is not known to him where
he is residing at present. In such circumstances, learned counsel
appearing for the petitioner prays for allowing him to take steps for
service of notice to respondent No. 2 by substituted service through
publication in the local daily. Since the proforma respondent No.2 is
residing in Assam, the petitioner shall take steps for service of notice
by substituted services through publication in the local daily widely

circulated in Guwahati.

Accordingly, petitioner is allowed to take steps for service of

notice by substituted service within 15(fifteen) days.

List this case again n 10-9-2013.

CHIEF JUSTICE (ACTING)

S.Rynjah






BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MCIWP(C)][SH] No. 83/2013

13.08.2013

This Misc. Case will be taken up along with the main writ
petition which had already been fixed for final hearing.

List this case on 27-8-2013.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

Review Pet.[SH] No. 11/2013

13.08.2013

Heard the learned counsel appearing for the petitioner.

Issue notice to the respondent to the present review petition

returnable within 4(four) weeks.

Petitioner is to take steps for service of notice to the
respondents by Registered Post with AD within 3(three) days.

List this case again on 10-9-2013.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP (C) (SH) 93 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

13.08.2013

As prayed for by Mrs. NG Shylla, learned counsel
appearing for the respondent No. 1 and 2 and Mr. R.Thabah, learned
counsel appearing for respondent No. 6 and 7, further 4(four) weeks’
time is granted for filing affidavit-in-opposition.

List this case again on 10-9-2013.

CHIEF JUSTICE (ACTING)

P.Lamare



WP (C) (SH) 100 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

13.08.2013

Mr. R.Jha, learned counsel appearing for the petitioner
submits at the Bar that the petitioner is filing rejoinder affidavit in

the course of the day.
List this case on 20-8-2013.

CHIEF JUSTICE (ACTING)

P.Lamare



WP (C) (SH) 166 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

13.08.2013

List this case for motion item on 19-8-2013.

CHIEF JUSTICE (ACTING)

P.Lamare



WP (C) (SH) 168 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

13.08.2013

As prayed for by Mr. N. Khan, learned CGC appearing for
respondent, further 4(four) weeks’ time is granted for filing affidavit-in-
opposition.

List this case on 17-9-2013.

CHIEF JUSTICE (ACTING)

P.Lamare



WP (C) (SH) 223 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

13.08.2013

As prayed for by Mr. HS Thangkhiew, learned Sr. counsel
assisted by Mr. N.Mozika, learned counsel appearing for the

petitioner, list this case after one month (10-9-2013).

CHIEF JUSTICE (ACTING)

P.Lamare



WP (C) (SH) 110 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
CHIEF JUSTICE (ACTING)

13.08.2013

Mr. K. Khan, learned counsel appearing for the respondent
prays for 2 (two) weeks’ time for filing affidavit-in-opposition.

Prayer is granted.

List this case on 27-8-2013.

CHIEF JUSTICE (ACTING)

P.Lamare



